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unlawful assemblies il laid on the 
Table of the House. {Placed in Lib-
rary. Su No. LT-48511/6Sj. 

Fertw.er UDiill 

%188, Shrlmatl Tarkesbwari SIDha; 
Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) ~  Austria and Hun&ary 
have accepted the proposal to set up 
fertilizer unib in India; and 

(b) if so, the progress made in the 
matter? 

The Mlnister of State ill the MlDis-
try of Petrolelllll and Chemicals (Shrl 
A\acesan): (a) and (b). An offer has 
been received 'from '14/s. Voest of 
Austria for supply of plant. for the 
manufacture of certain types of fer-
tilizers under Austrian credit. The 
experience and suitability of the firm 
in the tleld of complex fertiliser 
nlanu'facture are under examination. 
No proposals have been made by 
Hungary to ~(  up fertiliz£'r units in 
lndia. 

Delay In the Suppl,. of Copies of 
Jadlmenls In Delhi Courta 

2169. ~l i Savltri Nigam: Will 
the Min;..ter of Home Altairs be 

pleased to state: 

(a) whether it i. a fact that ,reat 
delay is causad in the Delhi Court. 
in providing copies or the judementl 
to the persons concerned; and 

(b) if so, the steps Government 
propose to take in the matter? 

The Deput,. MIDister In the l\PII,Is-
k7 of Home Airalrs (Sb.i L. N. 
Hlshra): (a) No, Sir. 

(b) Does not arise. 
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Merit Scho\arshl .... 

2171. Sbri Tasbpal Singh: Will ~ 

Minister of Education be pleased to 
state: 

(a) whether parents of the children 
selected this year for the award of 
merit scholarships for study in resi-
dential schools have represented to 
Governrn.cnt asking lor full conces-
sions:; 

(b) if so, the nature of their 
demand; and 

(c) tho decision taken thereon? 

The Minister of Cultural Aftalrs m 
the MinIstry of Education (SIIIt 
Rajarnavls): (a) Representation! were 
received from two parents. 

(b) One parent represented that the 
income criteria should be aboUshed or 
failing that the existing rUle. may be 
moditled as follow.:-

m full exemption from school fees 
If income of parent, i, less than 
R. •. 1,000 p.m., 

(Ii) exemption from half school fee. 
if income is betwe.,n Ro. 1 ,DOC. 
to Rs. 2,000 p.m., 

(iii) No exemption if income exceeds 
Rs. 2,000 p.m. 




